HIGH COURT OF DELHI, NEW DELHI

No. 18/Rules/DHC Dated: 30.1.2010
PRACTICE DIRECTION

Hon’ble the Chief Justice, in continuation of the earlier Practice Direction
No.4/Rules/DHC dated 03.03.2009, has been pleased to issue the following practice directions :-

In case of appeals/revisions/petitions etc. from the orders of the
District Courts or Tribunals, Memo of Parties shall be filed in the
form appended with these directions giving detailed particulars i.e.
Cause title, date of decision and name of the District
Court/Tribunal which passed the impugned order or judgment.

The Practice Direction will come into force immediately.

By order
Sd/-
(RAKESH KAPOOR)
REGISTRAR GENERAL



ANNEXURE A’

IN THE HIGH COURT OF DELHI
(Ordinary Civil/Criminal/Appellate Jurisdiction/Extra Ordinary Original Civil Jurisdiction)

APPEAL/REVISION/PETITION NO................ OF 20.........
(Appeal/Revison/Petition against the judgment and order dated .................... passed by
..................................... (Name and designation of the Judge who passed the impugned order) in
Suit NO. .o /Case No. etC. ....ccoeevnneee. HHed oo (cause

title of the case as shown in the impugned order)

..................................................................... Appellant(s)/Petitioner(s)
Vs.
..................................................................... Respondent(s)
MEMO OF PARTIES
L
2 e
S s Appellant/Petitioner(s)
Vs.
L
2. e

P Respondent(s)
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